RAJYA SABHA [1st March, 2005]

Statement-li

Net Profits made by industrial companies during the year 2003-04
as compared to net profits made during the previous year

Names of the Company 01.04.03 to 01.04.02 to
31.03.04 31.03.03
(Rs. in crore) A(Rs. in crore)

1 Qil and Natural Gas Corpn. Limited 8664.43 10,5629.30
2 Indian Oit Corporation Limited 7004.82 6114.89
3. Reliance Industries Limited ' 5160.00 4104.00
4.  Steel Authority of india Limited 2512.00 -304.31
5 Hindustan Petroleum Corporation 1903.94 1637.36
Limited .
6. Tatalron & Steel Company Limited 1746.22 1012.31
7. Bharat Petroleum Corporation Limited 1694.@0 1250.00
8 ITC Limited 1592.85 1371.35
9 Hindustan Lever Limited 1197.36 1770.00
10. Hindalco Industries Limited 838.90 582.10
11. Tata Motors Limited 810.34 300.11
12. Hero Honda Motors Limited T 72832 580.76
13. Kochi Refineries Limited 555.10 456.00
14. Maruti Udyog Limited 542.18 146.40
15. Larsen & Toubro Limited 532.75 . 433.10
16. Mangalore Refinery & Petrochemicals 459.41 -411.81
Limited
17. Chennai Petroleum Corporation 400.05 302.89
Limited
18. Indian Petrochemicals Corporation 273.00 204.00
Limited :
19. IBP Company Limited 21466 -87.75
20. Adani Exports Limited 124.09 88.33
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[1st March, 2005] RAJYA SABHA
Introduction of Company Bill

24. SHRI R.K. ANAND:
SHRI HARISH RAWAT:
SHRI SANTOSH BAGRODIA:

Will the Minister of COMPANY AFFAIRS be pleased to state:

(a) by when Government pfopose to introduce the New Company
Bill, and

(b) what will be the salient features of the proposed bill?

THE MINISTER OF STATE OF THE MINISTRY OF COMPANY
AFFAIRS (SHRI PREM CHAND GUPTA): (a) and (b) Subsequent to
issuing a Concept Paper on Company Law on 04.08.2004 to enable
broad based consultations, the Government has set up an Expert
Committee under the Chairmanship of Dr. JJ Irani vide orders issued on
02.12.2004, to make recommendations on the proposed revision of the
Companies Act, 1956. Thereafter, the Government would finalise a Bill
for introduction in the Parliament, during the Monsoon Session.

The objectives of the Government in taking up this exercise are to
enable evolution of a simplified compact law that will be able to address
the changes taking place in the national and international scenario,
enable adoption of internationally accepted best practices as well as
provide adequate flexibility for timely evolution of new arrangements as
warranted.

Project of e-Governance

25. SHRI G K. VASAN: Will the Minister of COMPANY AFFAIRS
be pleased to state:

(a) whether a project of e-Governance initiative has been launched
by his Ministry, and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMPANY
AFFAIRS (SHR! PREM CHAND GUPTA): (a) Yes, sir.
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